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(b) if not, the reason for the delay; and

(c) when a decision is likcly to be
taken? :

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE).
(a) Yes, Sir.

(b) and (c). Do not arise.

Lowering of ‘voﬂg age

259. SHRI S. M. BANERIEE:
SHR] RAM PRAKASH:

Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether a final decision has since
been taken by Government to reduce
the voting age from 21 years to 18

Yyears;
(b) if not, the reasons for delay;

(c) whether most of the political
parties have supported this proposal;

ang

{d) if so, the reaction ﬁf Govern.

meng thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE

(SHRI  NITIRAJ] SINGH CHAU-
DHARY): (a) No, Sir.
(b) The proposal requires careful

consideration from all aspects and some
mere time is likely to be taken before a
decision is taken in the matter;

(c) The Joint Committee of both
Houses of Parliament on Amendments to
Election Law in which Members belong-
ing to eertaini political parties were re-
presented, have  recommended that the
voting age may be reduced from 2! to I8
years;

(d) The recommendation of the Com-
mitiee is under comsideration.

KARTIKA 23, 1894 (S4KA)

Written Answery 94

Strike motices served on Western Rallway
Authorjties by Paschim Railway Kafam-

charl Parishad
260. SHRI HUKAM CHAND
KACHWAIL: Will the Minister of RAIL-
WAYS be pleased to state:
(a) how many strike notices were
served by the Pashchim Railway

Karamchari Parishad during the three
years ending on the 30th September,
1972 to the Western Ruilway Authori-
ties;

(b) how many of these notices were
acknowledged by the Western Raltway
Administratjon in accordance with sec-
tion 22(6) of the Industrial Disputes
Act, 1947; and

(c) how many of the nolices were
not acknowledged as per provisions of
the Industrial Disputes Act and what
the recasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). Twenty ona.

(b) and c). No acknowledgement was
required to be sent under section 22(6)

of the Act.
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